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-New Delhi, 4th .June, 1991,

CYFICE MEMCRMNDUM

Subject:
at different High Courts.

With a view to exercise

Supervision of Cuntr=l Government Litigation work

petter supervision over

the Central Government Litigetion work in various High

Courts and their
been

Benches and in Subcrdinate. Courts,
Cecided that the Central Gevernment Litigaticn work

it has

in the fellowing Hic Crurts 2nd their Benches and in

Suborcinate Courts may be placed in the

officers as indicated below;~

{a) Bamkbay Hich Court g

(including its Benches

gt Nagpur,Aurangabad &

at Gos) ,Guijarst Higk " -

Court at phmedabad and

Madhya Pradesh Hioh Court

at Jabalrur includin- {ts

: Benched of Guwalior and
Indere,Rajasthan High
Court a2+ Jrﬁhpur{including
its Bench a2t Jeipur) and
City Civil Ceurt, Smgll
Causes Court and the Court
¢f letropolitan Magistrate

H at Barbay and all Subcrdinate .

Crurts in the State cf Maha-
rasht:a,'Gujarat,naj&sthan,
Madhva Pradesh, Gea and
Deman Dig,

Guwahzti High Court,batna g
High Court(including Ranchi
Bench) , Crissa Hish Court at
Cuttack,Sikkim High Court
and Calcutta High.Court(
ding District Courts Ol iour,
City Civil Courts and 8Small
Causes Courts at Caleoutts)
an® a1l Subrrdinste Ceurts
in West Bén-21,Bihar JAEEER,
Megnalaya,Arunachal Bradesh,
Kanipur, Tripura and Urissa.

o R 3

incig-

charge cf the

Joint Secretary =rd .
Lezal NOviser ,Branch
Eecretatiat,acmbay,
Ministry of Law &
Justice, Deptt., of
Legal 2ffairs, pava.
kar Bhevan Annexe,
New Marins Lines;

Joint Secretary and
Legel Adviser,Branch
Secretariat,Calcutta,
Ministry of Law &
Justice,Deptt. of
legal Affairs,
4, K.8. Roy Rpad,
Calocutta_700001..
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(c) gigh Court cf Allahabad + additicnal Secre-
(ineluding Lucknow dench) tary/additional A
punijab and Haryanz High Legal Mdviser,Inch-
Court at Chendigarh,Jammu arge of Judicial
and Kashmir High Court at Section, Deptt. of
Srina; sr and its Bench at, - Legal affeirs,Main
Jammu, Himschal Pradesh Secretariat, Shastri
Hioh Ceurt at Simls, Delhi Bhavan,New Delhi-1

High Court a2nd Subcrdinate
Courts =t Tis-Hazari,

betiala House and Sheahadrs
and all Subordinste.Courts

in the State of Uttér Pradesh,
Funjak,Haryans, Himachal
Pradesh and Jammu & Keshmir,

=]

(&) High Court cf Kerals ¢  hdditicnal Legal
gincluﬁing DiisTrist ang rdviser, Incharge,
cuberdinate Courts of Branch Secretariat,
Trivend@rum apd Cochin) and Ministry cf Law &
Hinh Court of Madras(including Justice, Deptt. of
City Civil Courts at Madras) Legsl affzirs, 623,
and all other Subcrdinate Tourts Mount hoad, X
in the State of Kerala end nna Salai,

Madras =nd also Union lerritery  Madras-600 006.
of Pondichery.

(e} Hich Ccourt of andhrs Pradesh s Additional Legal
at Hyderabad(including - Ldviger, Incharge,
subordéinate Courts in the Branch Secretsriat,
twin Cities of Hwyderahad Ministry of lLaw &
and Secundrabad and Labour Justice, Deptt. of
Courts) and Karnataka Hiuh . Tiegal Affsirs, 240,
Court at Bangalore{including 4th Main Read,
city €ivil Conrt &% Bangalore) Sadashiv Nagar,
and all Subordirnagte Courts in Bangalore-560080.

t+He State of Andnrs Pradesh
and Earrastaka,

!
D fficers put in cherge to Suprrvise the Central
Government Litiostion work are reguired to scouaint them-
selves with the conduct of Central Government Litigaticn
work in the Hich Ce-ris for settling the fee pills c¢f *he
counsel and dealina with day-tc-dsy problems relating o
payment of fee on the hagds of the Revised Term and Condi-
tigns issued by the Main Secreteriat from time to time and
alse vetting of the RAAS and plerdin s and cother legal
work, They will assess the performance of the Central
Government Standing Counsel and scguaint themselves with
the hdvocates whne may prove useful in the metter of appol-
ftment as Standing Counsel/Senicr Counsel if need be.
They may alsc meet the Chief Justice/Judges of the
varicus Hi~h Ccurgs, Administrative Jufge and the
Registrar with a view to understand the difficulties of the
Courts procedures and solve the problems of the Standing
Counsel, if any. Tre reports of the supervision vork
shoulé be sen! iothe Main Secretariat with the least
possible delay siter the Supervisicn ig carried cut.
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fd, All th- Ministries ‘Departments are regeusted to
refer their srcobiems regerding endgscement cf Stending Counse],
payment of fee cor #ny other problem felating to the terms

e@nc conditirns spplicable to the Govearimgent counsel gppeinted
for that Court and metsrials for vetting ete., directly to
the Ccfficer of the Branch Eecretariats who are made incharge
&5 p°r this Qffice Memcrandum for the purpcse of smecth
functicning of Litigstion weork.

4, ,_This is in supersessicn of this Departmentts 0,M,
No. 36(2)/74~J, dated 18th February, 1974 cn the Surject. '

= 5G /'~

( Mrs. R, Lakshmanan )
AGditicnal Secretsry to the Gévernment of India.

Copy tos-

! 1S 511 the Ministries/Departments of Govt. of India,

2 Joint Secretary and Legal Adviser (She Ba.8. Hegde)
Bombay Branch Sccretarizt.

3. Jolnt Secrctary and Legal acdwiser (8h, B.K. Cudta)
Calcutta Branch Secretarist.

4. 2dditional Leecsl Advisdr (Shri., MR. Srinivasan),
Madras Branch Secrestarizt,

S5e Mditionsl Legal adviser (8h.T.R. Sethuraman),

i Bangalcre Branch Secredariat.

6. Deputy legal Adviser (sh. D.R. Meena) Litigation
(HC) Section, Delhi High Ceurt. '

Te F& teo Law,Secretsry/P5 to Special Secretary/PS to
Additiensl Secretary.

B. N1l Cfficers of the Derartment of Iegal Affairs
a2nd Logislative De-artment.

P Litigation Sécticns of Bembav/Calcutta/Madras/
Bangalcre, Branch Secretariats ang Litigaticn
(HC) Secticn/Litigation (IC) sectiecn/Central .

Lgeney Ssc tienadvise ./B/C Secticns 0 & M
Section/Tudicial Section with 100 Epare ceories,

Sd /-
[ HaK. Jha )
Assistant Legal ddviser. -



